GOVERNMENT OF INDIA
MINISTRY OF NEW AND RENEWABLE ENERGY
LOK SABHA
UNSTARRED QUESTION NO. 6165
ANSWERED ON 01.04.2026

EXEMPTION OF REQUIREMENT OF APPROVED SOLAR PV CELLS UNDER
PM-KUSUM

6165. SHRI GAJENDRA SINGH PATEL

WILL THE MINISTER OF NEW AND RENEWABLE ENERGY BE PLEASED TO
STATE:

(a) whether solar projects under Component-A of the Pradhan Mantri-Kisan Urja Suraksha
evam Utthaan Mahabhiyan (PM-KUSUM) whose last date of bid submission was on or
before 31 August 2025 are exempt from the requirement of using solar PV cells listed under
Approved List of Models and Manufacturers (ALMM) List-1II and are required to use only
solar modules listed under ALMM List-I without mandatory Domestic Content Requirement
(DCR) and if so, the details thereof; and

(b) whether the Government would issue clear directions to States and power Distribution
Companies (DISCOMs) to ensure timely implementation of such PM-KUSUM Component-
A projects and provide the number of such projects that remain pending despite bids being
submitted before 31 August 2025 and if so, the details thereof, State-wise?

ANSWER
THE MINISTER OF STATE FOR NEW & RENEWABLE ENERGY AND POWER

(SHRI SHRIPAD YESSO NAIK)

(a) As per prevailing provisions of Approved List of Models and Manufacturers (ALMM),

(i.) For projects awarded through bidding, if last date of bid submission is on or before the cut-
off date of 31st August 2025, the projects are exempt from ALMM for solar cells, else not. The
applicability of this provision is to bids which were live as on 28.07.2025. However, if the bid
conditions in tenders where the last date of bid submission was between 09.12.2024 (the date
of issuance of MNRE’s Office Memorandum for implementation of ALMM for solar PV cells)
and 28.07.2025 (the date of amendment to MNRE’s aforesaid Office Memorandum dated
09.12.2024), explicitly provided for usage of solar PV cells from ALMM list-II for solar PV
cells, such conditions will remain valid.

(ii.) For Net-Metering & Open Access Projects, if commissioned prior to Effective Date of Ist
June 2026, the projects are exempt from ALMM for solar cells, else not.

(b) The Government has issued clear directions to States and power Distribution Companies
(DISCOMs) to ensure timely implementation of PM-KUSUM scheme, including the deadline
of signing of PPAs being 31.12.2025. The applicability of ALMM I & II are already clarified
vide Office Memorandum dated 09.12.2024 and 28.07.2025.

Under Component A, SIAs have reported installation of 839 MW till 28.02.2026. The State/
UT-wise details of progress under Component A of PM-KUSUM scheme is placed at
Annexure L
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Annexure-I referred to in reply to part (b) of Lok Sabha Unstarred Question No. 6165 for
01.04.2026

State/ UT-wise details of progress under Component A of PM-KUSUM scheme

(as on 28.02.2026)
S. no. States Sanctioned Capacity Installation
(in MW) (in MW)

1. Assam 2.00 0.00
2. Chhattisgarh 366.00 7.00
3. Goa 24.00 4.00
4. Gujarat 175.00 0.00
5. Haryana 158.00 29.21
6. Himachal Pradesh 100.00 100.00
7. Ladakh 0.00 0.00
8. Madhya Pradesh 1,401.00 75.10
9. Maharashtra 260.00 17.00
10. Odisha 90.00 0.00
11. Rajasthan 5,618.00 597.09
12. Tamil Nadu 3.00 3.00
13. Telangana 1,797.00 6.00
14. Tripura 5.00 0.00
15. Uttar Pradesh 1.00 1.00

Total 10,000.00 839.40




